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No. 10/1/2013-IR 
Government of India 

Ministry of Personnel, PG & Pension 
Department of Personnel & Training 

North Block, New Delhi 
Dated 6th  October, 2015 

Office Memorandum 

Subject: Format for giving information to the applicants under RTI Act- issue of guidelines 
regarding. 

It has been observed that different public authorities provide information to RTI 
applicants in different formats. Though there cannot be a standard format for providing 
information, the reply should however essentially contain the following information: 

(i) RTI application number, date and date of its receipt in the public authority. 

(ii) The name, designation, official telephone number and email ID of the CPIO. 
(iii) In case the information requested for is denied, detailed reasons for denial quoting 

the relevant sections of the RTI Act should be clearly mentioned. 
(iv) In case the information pertains to other public authority and the application is 

transferred under section 6(3) of the RTI Act, details of the public authority to 
whom the application is transferred should be given. 

(v) In the concluding para of the reply, it should be clearly mentioned that the First 
Appeal, if any, against the reply of the CPIO may be made to the First Appellate 
Authority within 30 days of receipt of reply of CPIO. 

(vi) The name, designation, address, official telephone number and e-mail ID of the 
First Appellate Authority should also be clearly mentioned. 

2. In addition, wherever the applicant has requested for 'certified copies' of the 
documents or records, the CPIO should endorse on the document "True copy of the 
document/record supplied under RTI Act", sign the document with date, above a seal 
containing name of the officer, CPIO and name of public authority; as enumerated below: 

True copy of the document/record supplied under RTI Act. 
Sd/- 

Date 
(Name of the Officer) 

CPIO 
(Name of the Public Authority) 

Further in case the documents to be certified and supplied is large in number, information on 
RTI application should be supplied by a designated PIO but the certification of the documents, 
if need be, could be done by an other junior gazetted officer. 

3. This may be brought to the notice of all concerned. 

(G. S. Arora) 
Deputy Secretary (IR) 

Te1.23092755 

1. All the Ministries / Departments of the Government of India. 
2,/- 

ANNEXURE R/2

35



-2 -- 

2. Union Public Service Commission /Lok Sabha Secretariat/ Rajya Sabha Secretariat/ Cabinet 
Secretariat/ Central Vigilance Commission/ President's Secretariat/ Vice President's 
Secretariat/ Prime Minister's Office/ NITI Ayog/Election Commission. 

3. Central Information Commission/ State Information Commissions. 
4. Staff Selection Commission, CGO Complex, New Delhi. 
5. 0/o the Comptroller &Auditor General of India, 10, Bahadur Shah Zafar Marg, New Delhi. 

Copy to: Chief Secretaries of all the States/UTs 
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  This matter is taken up through video 

conferencing. 

  Learned counsel for the petitioners submits that 

the petitioners want to withdraw the writ application with 

liberty to file a better application. 

  The prayer is allowed and the writ petition is 

dismissed as withdrawn giving liberty to the petitioners to file 

better application, if they are so advised. 

   

                               …….…………… 

                      S. Panda, J. 

   

 

              …….………….……… 

                      S. K. Mishra, J. 
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A.F.R. 
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IN THE HIGH COURT OF ORISSA AT CUTTACK 

W.P.(C) No.33158 of 2021

An application under Article 226 and 227 of the Constitution of India 

Ashirbad Pattnaik and others ….  Petitioners 

-versus-

Union of India and others …. Opp. Parties 

 Advocates appeared in the case through Hybrid Mode: 

For Petitioners : Mr. Sambit Samal, Advocate 

-versus-

For Opp. Parties : None            

  CORAM: 

 JUSTICE JASWANT SINGH 

 JUSTICE S.K. PANIGRAHI 

DATE OF HEARING:-02.12.2021 

DATE OF JUDGMENT:-02.12.2021 

J. Singh, J.

1. The present writ petition has been filed by the petitioners

purportedly in the nature of a Public Interest Litigation seeking 

reliefs against the State and some of the private opposite parties 

alleging some illegal mining and transportation of minerals etc. 

resulting in loss of public exchequer. 

2. Without going into the merits of the matter, we feel the

procedural improprieties resorted to by the petitioners herein 
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and their counsel persuade us to believe that there is something 

much more than which meets the eye. 

 

 3. We find from the perusal of the file attached herewith that the 

same advocate had filed a previous writ petition in the form of 

Public Interest Litigation being W.P. (C) 16719 of 2020 with 

different set of petitioners (11 in number) with similar content 

and seeking identical relief sought herein. We find further from 

the perusal of the file of the earlier similar Public Interest 

Litigation-W.P.(C) No.16719 of 2020 attached herewith that the 

allegation/grievance raised in both the petitions are similar in 

substance. In fact, it is noticed that the advocate in both the 

petitions is the same i.e. one Mr. Sambit Samal. What has 

changed is that the earlier set of petitioners have merely been 

replaced by another set of petitioners and some minor 

alterations have been made in the pleadings in the 

subsequent/instant Writ Petition. The aforesaid writ petition got 

dismissed as withdrawn by this Court vide order dated 

21.07.2020. 

  

       This Court has to be satisfied about the credentials of the 

applicant; prima facie correctness or nature of information given 

by him and the information furnished being not vague and 

indefinite. But in the present case, we find it to be a mischievous 

petition seeking to assail with oblique motives which prevents us 

from invoking our discretionary writ jurisdiction.  

 

4. No declaration has been made so as to validate the bona fide 

of the petitioners or to demonstrate in what manner they have 

been said to be public spirited persons except for the fact that 
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they are purportedly residents of Keonjhar.  It also reveals that 

in order to pay a lip service to the rules a representation has 

been made in order to facilitate the filing of the present writ 

petition.  

 

5. At this juncture, it will be worthwhile to briefly deal with the 

relevant rules. The petition has not been filed in the form 

appended to the Orissa High Court Public Interest Litigation 

Rules, 2010 wherein Rule 6 clearly stipulates that “Public 

Interest Litigation under Article 226 of the Constitution of India 

shall be in the form appended here to”. In gross contravention to 

the mandatory requirements of the form, the petitioners have 

deliberately suppressed that a previous Writ Petition (PIL) was 

filed by the same Advocate in question on the very same issue 

vide W.P.(C) PIL No.16719 of 2020 and the same was withdrawn 

by the order dated 21.07.2020. Also, the petitioners have not 

annexed any document in order to validate either their 

credentials or to demonstrate that they are public spirited 

persons, except for a bald pleading to that effect. Even the 

addresses of most of the petitioners are incomplete in 

contravention to Rule 5 of the Orissa High Court Public Interest 

Litigation Rules, 2010. A bare perusal of Rule 5 of the extant 

rules demonstrates that an obligation is cast upon the court 

itself to verify and satisfy itself as to the bona fide of not only the 

cause in question but also the parties who bring such a cause to 

the court. Rule 5 of the rules provides as hereunder:  

“ 5.The Court before entertaining the PIL is to prima 
facie  

(i) verify the credentials of the petitioner/ 
petitioners 
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(ii) shall satisfy with regard to the correctness of 
the contents of the petition and  

(iii) shall satisfy that substantial public interest 
involved in the PIL.” 

6. Further, Rule 7 of the said Rules provides that if certain 

pleadings in the petition are based on news reports, the 

petitioners must verify as to the veracity of the pleadings being 

made therein and it must be specifically stated that the said 

exercise as postulated under the said Rule has been undertaken. 

Such a verification assumes significance because the courts 

place heavy reliance upon the counsels who appear in the 

matters and the pleadings being made by parties before it. It 

must be borne in mind that in petitions which seek to address a 

public interest, the parties approaching the court must come 

with clean hands and the same must be borne from the records 

of the case itself. Generally, the courts rely on the counsels to 

advise their clients to be truthful and explain to them the 

consequences that entail in the event of misadventures. More so, 

in the case of Public Interest Litigation the petitioners must be 

like the proverbial Caesar's wife “above suspicion”. The said Rule 

7 reads as hereinunder:  

7. The petition shall contain the facts of the case 
in chronological order. If the petition is based on 
news report, it must be stated as to whether the 
petitioner has verified the truth of the facts by 
personally visiting the place or by talking to the 
people concerned or has verified from the reporter 
or editor of the newspaper concerned.  

In the same vein, Rule 9 deals with frivolous and vexatious 

PILs and provides that where the Court is of the opinion that 

the PIL petition filed by the petitioner is frivolous or vexatious 

or is devoid of public interest or is filed as camouflage to foster 
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personal gain or is filed for extraneous and ulterior motives, it 

shall dismiss the same with exemplary cost. In the instant 

case, despite the earlier petition based on the same subject 

matter with different set of parties being dismissed, the 

advocate in question should have known better and advised 

his purported “clients” accordingly. Instead, another set of 

petitioners have been replaced in the place of the earlier 

petitioners while keeping most of the contents of petition 

unchanged.   

7. In fact, almost immediately after the advent of PILs on the 

jurisprudential horizon of the country, the Hon’ble Apex Court 

in the case of State of H.P. v. A Parent of a Student of 

Medical College reported in (1985) 3 SCC 169 used a word 

of caution wherein it has noted that public interest litigation is 

a weapon which has to be used with great care and 

circumspection. In his separate supplementing judgment 

Khalid, J. recognized the pitfalls attached to such petitions 

and foresaw those certain self-imposed restrictions might be 

the call of the hour in Sachidanand Pandey v. State of W.B. 

reported in (1987) 2 SCC 295 said: 

“….46. Today public-spirited litigants rush to 
courts to file cases in profusion under this 

attractive name. They must inspire confidence in 
courts and among the public. They must be above 
suspicion. 

….59. Public interest litigation has now come to 
stay. But one is led to think that it poses a threat 
to courts and public alike. Such cases are now 
filed without any rhyme or reason. It is, therefore, 
necessary to lay down clear guidelines and to 

outline the correct parameters for entertainment of 
such petitions. If courts do not restrict the free flow 
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of such cases in the name of public interest 
litigations, the traditional litigation will suffer and 
the courts of law, instead of dispensing justice, 
will have to take upon themselves administrative 
and executive functions. 

….61. I will be second to none in extending help 

when such help is required. But this does not 
mean that the doors of this Court are always open 
for anyone to walk in. It is necessary to have some 
self-imposed restraint on public interest litigants.” 

Overtime, having noticed the growing trend of abuse of such 

petitions the Hon’ble Apex Court in the case of Ashok Kumar 

Pandey v. State of W.B., reported in (2004) 3 SCC 349 laid 

down certain parameters, which now stand codified in the 

form of various High Court rules, by laying down as follows:  

   “14. The court has to be satisfied about: (a) the 
credentials of the applicant; (b) the prima facie 

correctness or nature of information given by him; and 
(c) the information being not vague and indefinite. The 
information should show gravity and seriousness 
involved. Court has to strike balance between two 
conflicting interests: (i) nobody should be allowed to 
indulge in wild and reckless allegations besmirching 

the character of others; and (ii) avoidance of public 
mischief and to avoid mischievous petitions seeking to 
assail, for oblique motives, justifiable executive 
actions. In such case, however, the court cannot 
afford to be liberal. It has to be extremely careful to 
see that under the guise of redressing a public 

grievance, it does not encroach upon the sphere 
reserved by the Constitution to the executive and the 
legislature. The court has to act ruthlessly while 
dealing with imposters and busybodies or 
meddlesome interlopers impersonating as public-
spirited holy men. They masquerade as crusaders of 

justice. They pretend to act in the name of pro bono 
publico, though they have no interest of the public or 
even of their own to protect. 
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   15. Courts must do justice by promotion of good faith, 
and prevent law from crafty invasions. Courts must 
maintain the social balance by interfering where 
necessary for the sake of justice and refuse to 

interfere where it is against the social interest and 
public good. (See State of 
Maharashtra v. Prabhu [(1994) 2 SCC] and A.P. State 
Financial Corpn. v. Gar Re-Rolling Mills [(1994) 2 SCC 
647]) No litigant has a right to unlimited draught on 
the court time and public money in order to get his 

affairs settled in the manner as he wishes. Easy 
access to justice should not be misused as a licence to 
file misconceived and frivolous petitions. [See Buddhi 
Kota Subbarao (Dr) v. K. Parasaran [(1996) 5 SCC 
530] .] Today people rush to courts to file cases in 
profusion under this attractive name of public interest. 

They must inspire confidence in courts and among the 
public.” 

8.  In the case of KushumLata v. Union of India reported in 

(2006) 6 SCC 180, the Hon’ble Supreme Court held that the 

Court must be careful to see that a body of persons or 

member of public, who approaches the Court is acting bona 

fide and not for personal gain or private motive or political 

motivation or other oblique considerations. The Hon’ble 

Supreme Court further held that when genuine litigants with 

legitimate grievances are standing in a long serpentine queue 

for years with the fond hope of getting into the courts and 

having their grievances redressed, the busybodies, 

meddlesome interlopers, wayfarers or officious interveners 

having absolutely no public interest except for personal gain 

or private profit either of themselves or as a proxy of others or 

for any other extraneous motivation or for glare of publicity, 

break the queue muffing their faces by wearing the mask of 

public interest litigation and get into the courts by filing 
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vexatious and frivolous petitions. It would be profitable at this 

stage to reproduce the observations which were as hereunder:  

“12. It is depressing to note that on account of such 
trumpery proceedings initiated before the courts, 
innumerable days are wasted, which time otherwise 

could have been spent for the disposal of cases of the 
genuine litigants. Though we spare no efforts in 
fostering and developing the laudable concept of PIL 
and extending our long arm of sympathy to the poor, 
the ignorant, the oppressed and the needy whose 
fundamental rights are infringed and violated and 

whose grievances go unnoticed, unrepresented and 
unheard; yet we cannot avoid but express our opinion 
that while genuine litigants with legitimate grievances 
relating to civil matters involving properties worth 
hundreds of millions of rupees and criminal cases in 
which persons sentenced to death facing gallows 

under untold agony and persons sentenced to life 
imprisonment and kept in incarceration for long years, 
persons suffering from undue delay in service matters - 
government or private, persons awaiting the disposal 
of cases wherein huge amounts of public revenue or 
unauthorized collection of tax amounts are locked up, 

detenu expecting their release from the detention 
orders, etc. etc. are all standing in a long serpentine 
queue for years with the fond hope of getting into the 
courts and having their grievances redressed, the 
busybodies, meddlesome interlopers, wayfarers or 
officious interveners having absolutely no public 

interest except for personal gain or private profit either 
of themselves or as a proxy of others or for any other 
extraneous motivation or for glare of publicity, break 
the queue muffing their faces by wearing the mask of 
public interest litigation and get into the courts by filing 
vexatious and frivolous petitions and thus criminally 

waste the valuable time of the courts and as a result of 
which the queue standing outside the doors of the 
courts never moves, which piquant situation creates 
frustration in the minds of the genuine litigants and 
resultantly they lose faith in the administration of our 
judicial system. 
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13. Public interest litigation is a weapon which has to 
be used with great care and circumspection and the 
judiciary has to be extremely careful to see that behind 
the beautiful veil of public interest an ugly private 

malice, vested interest and/or publicity-seeking is not 
lurking. It is to be used as an effective weapon in the 
armoury of law for delivering social justice to the 
citizens. The attractive brand name of public interest 
litigation should not be used for suspicious products of 
mischief. It should be aimed at redressal of genuine 

public wrong or public injury and not publicity oriented 
or founded on personal vendetta. As indicated above, 
the court must be careful to see that a body of persons 
or member of public, who approaches the court is 
acting bona fide and not for personal gain or private 
motive or political motivation or other oblique 

considerations. The court must not allow its process to 
be abused for oblique considerations by masked 
phantoms who monitor at times from behind. Some 
persons with vested interest indulge in the pastime of 
meddling with judicial process either by force of habit 
or from improper motives, and try to bargain for a good 

deal as well to enrich themselves. Often they are 
actuated by a desire to win notoriety or cheap 
popularity. The petitions of such busybodies deserve to 
be thrown out by rejection at the threshold, and in 
appropriate cases with exemplary costs.” 

9. With the above observations, the present writ petition 

stands dismissed.  

10. We would have ordinarily observed something against the 

counsel appearing in the case. However, keeping in view the 

early stages of his career, we refrain from commenting upon 

his conduct except to advise him to be careful in future and 

not be a party to such a litigation initiated by unscrupulous 

litigants.  

       The Registry is also directed to stringently comply with 

the rules as indicated hereinabove while dealing with Public 
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Interest Litigations so as to prevent valuable judicial time from 

being wasted and prevent certain unscrupulous elements from 

weaponizing petitions in courts of law. 

11. We feel constrained to direct the petitioners (10 in 

number) to deposit cost of Rs.5,000/- each (totalling 

Rs.50,000/-) before the Orissa High Court Bar Association 

Advocates Welfare Fund positively within four weeks from 

today, failing which  Collector, Keonjhar shall proceed to 

recover the same as arrears of land revenue and ensure the 

deposit of the recovered amount as stated hereabove.  

 

 

                         
                      

                                                                                    

       ( Jaswant Singh)  

                              Judge 

 

 

        (S.K. Panigrahi) 

                        Judge    

 

        

 

 
Orissa High Court, Cuttack, 

December 2
nd

, 2021/PCD 
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IN THE HIGH COURT OF ORISSA AT CUTTACK 
 

W.P.(C) No.33158 of 2021  
 
 
 
 
     

 Ashribad Pattnaik & Ors.  …. Petitioners  
                          Mr. Biwaranjan Paramguru, Adv. 

proxy counsel on behalf of  
Mr. Sambit Samal, Adv. 

 

 

 

-versus- 
 

Union of India and Ors. …. Opp. Parties  
      Ms. Babita Sahu, CGC 

   
 

  

                        CORAM: 
                        JUSTICE JASWANT SINGH 
                        JUSTICE S.K. PANIGRAHI                               

 

Order 
No. 

ORDER (ORAL) 
10.03.2022 

I.A. Nos.18125 and 18395 of 2021 
 

 

               05.  1.  This matter is taken up through hybrid mode. 

 2. The present I.As. have been filled by the 

petitioners praying for modification of the judgment 

dated 02.12.2021 passed by this Court in W.P.(C) 

No.33158 of 2021. 

 3. Learned counsel for the petitioners submits that 

Paragraph 3 and 10 of the aforementioned 

judgment dated 02.12.2021 which bears the name 

of Mr. Sambit Samal, learned Advocate who was 

appearing on behalf of the petitioners in W.P.(C)  

No. 33158 of 2021 with a negative connotation 

which raises doubts on the conduct of the counsel. 

Thus, Mr. Sambit Samal, learned Advocate 

represented by the present counsel prays for 
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expunging the relevant portions of the 

aforementioned judgment dated 02.12.2021.  

 4. Heard learned counsel for the petitioners.  

 5. At this juncture, it is apposite to reproduce the 

relevant portions of judgment dated 02.12.2021 as 

under:  

“3. We find from the perusal of the file 
attached herewith that the same 
advocate had filed a previous writ 
petition in the form of Public Interest 
Litigation being W.P.(C) 16719 of 2020 
with different set of petitioners (11 in 
number) with similar content and 
seeking identical relief sought herein. 
We find further from the perusal of the 
file of the earlier similar Public Interest 
Litigation-W.P.(C) No.16719 of 2020 
attached herewith that the 
allegation/grievance raised in both the 
petitions are similar in substance. In 
fact, it is noticed that the advocate in 
both the petitions is the same i.e. one 
Mr. Sambit Samal. What has changed is 
that the earlier set of petitioners have 
merely been replaced by another set of 
petitioners and some minor alterations 
have been made in the pleadings in the 
subsequent/instant Writ Petition. The 
aforesaid writ petition got dismissed as 
withdrawn by this Court vide order 
dated 21.07.2020.  
 This Court has to be satisfied 
about the credentials of the applicant; 
prima facie correctness or nature of 
information given by him and the 
information furnished being not vague 
and indefinite. But in the present case, 
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we find it to be a mischievous petition 
seeking to assail with oblique motives 
which prevents us from invoking our 
discretionary writ jurisdiction.  
 Xx xx xx 
10. We would have ordinarily observed 
something against the counsel 
appearing in the case. However, 
keeping in view the early stages of his 
career, we refrain from commenting 
upon his conduct except to advise him 
to be careful in future and not be a 
party to such a litigation initiated by 
unscrupulous litigants.  
 The Registry is also directed to 
stringently comply with the rules as 
indicated hereinabove while dealing 
with Public Interest Litigations so as to 
prevent valuable judicial time from 
being wasted and prevent certain 
unscrupulous elements from 
weaponizing petitions in courts of law.” 
 

 Nowhere, in the entire paragraphs extracted above, 

there is any mentioning which reflects the petitioners in 

negative light.  

 6. The concept of “Public Interest Litigation” was 

conceived by Hon’ble Justice V.R. Krishna Iyer 

in Akhil BharatiyaSoshitKaramchari Sangh 

(Rly.) v. Union of India1, wherein an unregistered 

association of workers was permitted to institute a 

writ petition under Article 32 of the Constitution for 

redressal of their common grievances. Prior to this, 

the traditional rule of locus standi was that only a 

                                                 

1(1981) 1 SCC 246 
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person whose right is affected, alone, can file a 

petition. However, now the Courts permit “Public 

Interest Litigations” instituted at the instances of 

public spirited citizens for the enforcement of 

constitutional legal rights. In various judgments 

passed by the Apex Court, the issue of PILs was 

widely considered and PILs have since                 

achieved a place of importance in our   legal system. 

Reference may be made to  Mumbai Kamgar 

Sabha v. Abdulbhai Faizullabhai2, M.C. 

Mehta v. Union of India3, Pt. Parmanand 

Katara v. Union of India4, Vishaka v. State of 

Rajasthan5 and Javed v. State of Haryana6. 

 7. However, with great power also comes great 

responsibility. As PILs began gaining acceptance, it was 

observed by Courts that, many unscrupulous litigants 

started inappropriately using the wide contours of a 

Public Interest Litigation to approach the Court without 

having any semblance of public interest at heart. 

Thereafter, the Hon’ble Supreme Court in R & M 

Trust v. Koramangla Residents Vigilance 

Group7 laid down some basic questions to be 

answered at the time of admitting a PIL petition so 

                                                 

2(1976) 3 SCC 832 

3(1986) 2 SCC 176 

4(1989) 4 SCC 286 

5(1997) 6 SCC 241 

6(2003) 8 SCC 369 

7(2005) 3 SCC 91 

55



                                                  

// 5 // 

 

Page 5 of 10 

 

as to verify the bonafideness of a person, group or 

organisation. These questions were enumerated as 

follows:  

“(i) Whether the petitioner is bonafide 
and whether he has/had filed any PIL 
for any other cause before any 
competent Court? 

(ii) Whether the petition filed sounds of 
bonafide? 

(iii) No petition was filed earlier for the 
same cause. 

(iv) No petition was earlier decided by 
the Court for the same cause. 

(v) Whether cause relates to poor and 
needy persons in general suffering from 
violation of their fundamental rights? 

(vi) The petition is not filed for personal 
gain or private profit or political motive 
or oblique consideration? 

(vii) The petition is not vexatious petition 
under the colour of PIL. 

(viii) The petition is not filed for 
vindicating any personal grievance. 

(ix) The petition is not filed with an 
intention to abuse process of law. 

(x) Petitioner is not a proxy of others. 

(xi) The petition is not filed for 
extraneous motivation or for glare of 
publicity.” 

 

8. It was the Hon’ble Apex Court’s opinion that 

while genuine and bonafide PIL must be 

encouraged by all Courts but at the same time, a 

frivolous PIL which is being filed for extraneous 

reasons must be discouraged. This has been laid 

56



                                                  

// 6 // 

 

Page 6 of 10 

 

down as the law by the Hon'ble Supreme Court in 

its seminal judgment in State of 

Uttaranchal v. Balwant Singh Chaufal8,  

wherein the following guidelines have been set 

forth, which are reproduced below: 

“(1) The courts must encourage 
genuine and bona fide PIL and 
effectively discourage and curb the PIL 
filed for extraneous considerations. 

(2) Instead of every individual Judge 
devising his own procedure for dealing 
with the public interest litigation, it 
would be appropriate for each High 
Court to properly formulate rules for 
encouraging the genuine PIL and 
discouraging the PIL filed with oblique 
motives. Consequently, we request 
that the High Courts who have not yet 
framed the rules, should frame the 
rules within three months. The 
Registrar General of each High Court 
is directed to ensure that a copy of the 
rules prepared by the High Court is 
sent to the Secretary General of this 
court immediately thereafter. 

(3) The courts should prima facie 
verify the credentials of the petitioner 
before entertaining a PIL. 

(4) The courts should be prima facie 
satisfied regarding the correctness of 
the contents of the petition before 
entertaining a PIL. 

(5) The courts should be fully satisfied 
that substantial public interest is 
involved before entertaining the 
petition. 

                                                 

8
 (2010) 3 SCC 402 
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(6) The courts should ensure that the 
petition which involves larger public 
interest, gravity and urgency must be 
given priority over other petitions. 

(7) The Courts before entertaining the 
PIL should ensure that the PIL is 
aimed at redressal of genuine public 
harm or public injury. The Court 
should also ensure that there is no 
personal gain, private motive or 
oblique motive behind filing the public 
interest litigation. 

(8) The Courts should also ensure that 
the petitions filed by busy bodies for 
extraneous and ulterior motives must 
be discouraged by imposing 
exemplary costs or by adopting similar 
novel methods to curb frivolous 
petitions and the petitions filed for 
extraneous considerations.” 

 
9. As we now advert to the contention of the 

learned counsel for the petitioners, it must be 

borne in mind that the accountability of the legal 

profession is complex and varied. It transcends and 

extends beyond the responsibility to the client and 

the Court.  

10. The legal profession is of vital importance not 

only to the administration of justice but also for the 

rule of law and good governance. It was once very 

aptly remarked by the Hon’ble High Court of 

Karnataka, lawyers are to the civil society what 

soldiers are to the frontiers of a nation. Marcus 

Tullius Cicero centuries ago called this profession 
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as a ‘noble profession’. Lawyers lend voice to the 

voiceless, they stand unfazed during social tumult 

and it is they who draw the chariot of law and 

justice.  

11. A lawyer has a duty to the Court, a duty to his 

client and a duty to the profession as well. The 

observations of the Hon’ble Calcutta High Court 

in Emperor v. Rajanikanta Bose9,  are worth 

reproducing: 

“The practice of the law is not a 
business open to all who wish to 
engage in it. It is a personal right or 
privilege …. It is in the nature of a 
franchise from the State. That you are 
a member of the legal profession is 
your privilege; that you can represent 
your client is your privilege; that you 
can in that capacity claim audience in 
Court is your privilege. Yours is an 
exalted profession in which your 
privilege is your duty and your duty 
is your privilege. They both coincide” 

 

12. In a courtroom, neither the view of the author 

of the judgement nor the pleadings of a counsel 

are personal. Judicial pronouncements are based 

on two principles, facts and circumstances of the 

case and the submissions made by the counsel for 

both the parties. A remark in the course of such 

pronouncement pertaining to the counsels only 

                                                 

9ILR (1922) 49 Cal 732 
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reflects the professional character which is 

succinctly reflected in  the case of R. 

Muthukrishnan vs The Registrar General of 

High Court of Judicature at Madras10, wherein 

theSupreme Court observedthat :  

“The judgment rendered by a Judge 
is based upon thedint of hard work 
and quality of the arguments that are 
advanced before him by the lawyers. 
There is no room for arrogance either 
for a lawyer or for a Judge.” 

 
13. The observations made in Paragraph 3 and 10 

of the judgment dated 02.12.2021 in no way 

affects the image of the arguing counsel. It was 

only a note of caution sounded to the counsel so 

that he may not get involved with unscrupulous 

litigants. It was merely a reminder on the duty of 

the counsel to the court and to his profession. The 

court has, in fact, restrained itself from passing 

any adverse order considering the petitioner’s 

lesser length of practice at the Bar.  

14. This court makes it clear that in the absence of 

any disparaging remark made against the counsel 

for the petitioners, he should take the observations 

of this Court in the manner in which it was 

intended, i.e. as a fillip to mould his legal career in 

a better way in future.  

                                                 

10AIR 2019 SC 849 
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15. In view of the above, this Court is not inclined 

to accept the prayer of the petitioners made in the 

I.As. to effect any change in the judgment dated 

02.12.2021 passed by this Court in W.P.(C) 

No.33158 of 2021. 

16. Accordingly, both the I.As. are dismissed.  

 
  

 

            
 

 
                    

                                                                                      
     (Jaswant Singh)        (S.K.Panigrahi)
      Judge        Judge 

   
 
 
 
 
 
 
  December 10th March,  2021 
  Cuttack 
 
 
             T/BJ 
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  IN THE HIGH COURT OF ORISSA AT CUTTACK  
I.A. No. 12110 of 2022 in/and W.P.(C) PIL No.1416 of 2021 

 
 

Neelakantha Tripathy & Others …. Petitioners 

        None  
 

-versus- 
 

Union of India & Others …. Opposite Parties 

                          Mr. Ashok Kumar Parija, Advocate General 

assisted by Mr. Debakanta Mohanty, AGA 
 
 

   CORAM: 
                              JUSTICE JASWANT SINGH 
           JUSTICE M.S. RAMAN    
                                                

 

Order No. 

ORDER  
22.09.2022 

 

05.   This matter is taken up by virtual/physical   mode. 

 1. Alleging illegal mining and transportation of iron ore and 

other minerals causing loss to the public exchequer, the Petitioners 

claiming themselves to be permanent residents of Keonjhar District, 

filed the writ petition in the nature of public interest litigation 

seeking for a direction to the Opposite Party No.1 to 10 (Union of 

India and State of Odisha) to take legal action against the Private 

Opposite Parties (Opposite Party Nos.11 to 18). 

 2. The averments contained in the writ petition apparently 

indicate that this Court is called upon to conduct fishing and roving 

investigation into alleged illegal mining activities carried on by the 

private opposite party Nos.11 to 18. 
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 3. This matter was listed on 2nd November, 2021, when Ms. 

Rajashree Barik, counsel for the Petitioners requested for 

adjournment. 

   On the next date of hearing i.e., on 4th August, 2022, Ms. 

Rajashree Barik, proxy counsel appearing on behalf of Mr. Pramod 

Kumar Behera, Advocate for the Petitioner prayed for further 

adjournment on the ground of illness. This Court on the said date 

has passed the following order: 

“  1.   On behalf of Mr. P. K. Behera, learned counsel for 

the Petitioner, it is pleaded that he is unwell and, therefore, 
the petition must be adjourned. 

2.  Mr. Debakanta Mohanty, learned Additional 
Government Advocate points out that another petition with 
identical averments and prayers being W.P.(C) No.33158 of 
2021 (Ashirbad Pattnaik v. Union of India) was dismissed 
by this Court by a Division Bench of Justice Jaswant Singh 
and Dr. Justice S. K. Panigrahi with costs. 

3.  In the circumstances, it is directed that this petition 
be listed before the Bench of Justice Jaswant Singh on 5th 
September, 2022.  

         Sd-/ 
        (Dr. S. Muralidhar) 
              Chief Justice 
         Sd-/ 
         (R.K. Pattanaik)  

         Judge                ” 
 

  In view of the above, the matter was listed before this 

Bench on 5th September, 2022 when Mr. Pramod Kumar Behera, 

counsel for the Petitioners prayed for further accommodation. 

 4. When the matter is called today before lunch and post 

lunch, none appeared for the Petitioners. 
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 5. Mr. Ashok Kumar Parija, learned Advocate General assisted 

by Mr. Debakanta Mohanty, Additional Government Advocate 

submitted that an identical writ petition in the nature of Public 

Interest Litigation was filed by certain other residents of Keonjhar 

District which was registered as Ashirbad Pattnaik & Others. This 

Court delivered Judgment on 2nd December, 2021 in the case of 

Ashirbad Pattnaik & Others Vrs. Union of India & Others, W.P.(C) 

No. 33158 of 2021, wherein making remarks about the bona fides 

of the Petitioners and taking note of withdrawal of another identical 

writ petition bearing W.P.(C)No. 16719 of 2020 (Rupranjan Panda 

and Others Vrs. Union of India & Others) on 21st July, 2020, 

declined to entertain the writ petition. It is pointed out by Mr. 

Parija, learned Advocate General that this Court did not stop by 

simply dismissing the writ petition, but proceeded further by 

imposing costs in order to discourage filing of the cases of present 

nature. He pressed Paragraphs 10 & 11 of the said Judgment, which 

is quoted herein below: 

 

 “10. We would have ordinarily observed something 
against the counsel appearing in the case. However, 
keeping in view the early stages of his career, we refrain 
from commenting upon his conduct except to advise him to 
be careful in future and not be a party to such a litigation 
initiated by unscrupulous litigants. 

  The Registry is also directed to stringently comply 
with the rules as indicated hereinabove while dealing with 
Public Interest Litigations so as to prevent valuable judicial 
time from being wasted and prevent certain unscrupulous 
elements from weaponizing petitions in courts of law.  

 11.  We feel constrained to direct the petitioners (10 in 
number) to deposit cost of Rs.5,000/- each (totalling 
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Rs.50,000/-) before the Orissa High Court Bar Association 
Advocates’ Welfare Fund positively within four weeks from 
today, failing which Collector, Keonjhar shall proceed to 
recover the same as arrears of land revenue and ensure the 
deposit of the recovered amount as stated hereabove.” 

 

 6. It is also brought to the notice of this Court that the said 

Judgment dated 2nd December, 2021 was assailed before the 

Hon’ble Supreme Court in SLP(C) No.8637 of 2022, which came 

to be dismissed on 9th September, 2022 with the following order: 

  “Permission to file the Special Leave Petition 
granted.  

 2  Delay in refiling the Special Leave Petition is 
condoned. 

 3  Application for permission to implead the High 
Court of Orissa is dismissed. 

 4 Having heard senior counsel appearing on behalf 
of the petitioners, we see no reason to entertain the Special 
Leave Petitions. The High Court was entirely justified in 
coming to the conclusion that the petition was filed after 
suppressing the fact that an earlier petition filed by the 
same advocate had been dismissed as withdrawn. The 
subsequent petition contains substantially the same 
averments. The Special Leave Petitions are an abuse of 
process. We accordingly dismiss the Special Leave Petitions 
with costs quantified at Rs 25,000, which shall be paid to 
the Supreme Court Bar Association within four weeks. 

 4 Pending application, if any, stands disposed of.” 
 

 7. Mr. Ashok Kumar Parija, learned Advocate General submits 

that the present petition has been filed with similar allegations 

claiming similar relief but with only the change of the persons as 

Petitioners, thus pressed not only for dismissal of the present writ 

petition but also to award exemplary cost in order to deter filing of 
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vexatious and frivolous petition before this Court in order to avoid 

wastage of valuable time of the Court. 

 8. It may be pertinent to take cognizance of the fact that after 

disposal of the writ petition being W.P.(C) No.  33158 of 2021 : 

Ashirbad Pattnaik and Others Vrs. Union of India and Others, vide 

Judgment dated 2nd December, 2021, applications being I.A. Nos. 

18125 of 2021 and 18395 of 2021 were filed seeking modification 

of said Judgment. This Court while rejecting the said I.As passed 

the following order on 10th March, 2022: 

 

 “2. The present I.As. have been filled by the 
petitioners praying for modification of the judgment dated 
02.12.2021 passed by this Court in W.P.(C) No.33158 of 
2021.  

 3.  Learned counsel for the petitioners submits that 
Paragraph 3 and 10 of the aforementioned judgment dated 
02.12.2021 which bears the name of Mr. Sambit Samal, 
learned Advocate who was appearing on behalf of the 
petitioners in W.P.(C) No. 33158 of 2021 with a negative 
connotation which raises doubts on the conduct of the 
counsel. Thus, Mr. Sambit Samal, learned Advocate 
represented by the present counsel prays expunging the 
relevant portions of the aforementioned judgment dated 
02.12.2021. 

  4.  Heard learned counsel for the petitioners.  

 5.  At this juncture, it is apposite to reproduce the 
relevant portions of judgment dated 02.12.2021 as under: 

   “3.  We find from the perusal of the file 
attached herewith that the same advocate had filed a 
previous writ petition in the form of Public Interest 
Litigation being W.P.(C) 16719 of 2020 with different 
set of petitioners (11 in number) with similar content 
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and seeking identical relief sought herein. We find 
further from the perusal of the file of the earlier 
similar Public Interest Litigation-W.P.(C) No.16719 
of 2020 attached herewith that the 
allegation/grievance raised in both the petitions are 
similar in substance. In fact, it is noticed that the 
advocate in both the petitions is the same i.e. one Mr. 
Sambit Samal. What has changed is that the earlier 
set of petitioners have merely been replaced by 
another set of petitioners and some minor alterations 
have been made in the pleadings in the 
subsequent/instant Writ Petition. The aforesaid writ 
petition got dismissed as withdrawn by this Court 
vide order dated 21.07.2020.  

    This Court has to be satisfied about the 
credentials of the applicant; prima facie correctness 
or nature of information given by him and the 
information furnished being not vague and indefinite. 
But in the present case, we find it to be a mischievous 
petition seeking to assail with oblique motives which 
prevents us from invoking our discretionary writ 
jurisdiction.  

  xx xx xx  

  10.  We would have ordinarily observed 
something against the counsel appearing in the case. 
However, keeping in view the early stages of his 
career, we refrain from commenting upon his 
conduct except to advise him to be careful in future 
and not be a party to such a litigation initiated by 
unscrupulous litigants.  

    The Registry is also directed to stringently 
comply with the rules as indicated hereinabove while 
dealing with Public Interest Litigations so as to 
prevent valuable judicial time from being wasted and 
prevent certain unscrupulous elements from 
weaponizing petitions in courts of law.” 

     Nowhere, in the entire paragraphs 
extracted above, there is any mentioning which 
reflects the petitioners in negative light.  
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  6.   The concept of “Public Interest 
Litigation” was conceived by Hon’ble Justice V.R. 
Krishna Iyer in Akhil Bharatiya Soshit Karamchari 
Sangh (Rly.) v. Union of India, (1981) 1 SCC 246, 
wherein an unregistered association of workers was 
permitted to institute a writ petition under Article 32 
of the Constitution for redressal of their common 
grievances. Prior to this, the traditional rule of locus 
standi was that only a person whose right is affected, 
alone, can file a petition. However, now the Courts 
permit “Public Interest Litigations” instituted at the 
instances of public spirited citizens for the 
enforcement of constitutional legal rights. In various 
judgments passed by the Apex Court, the issue of 
PILs was widely considered and PILs have since 
achieved a place of importance in our legal system. 
Reference may be made to Mumbai Kamgar Sabha v. 
Abdulbhai Faizullabhai (1976) 3 SCC 832, M.C. 
Mehta v. Union of India, (1986) 2 SCC 176, Pt. 
Parmanand Katara v. Union of India, (1989) 4 SCC 
286, Vishaka v. State of Rajasthan, (1997) 6 SCC 241 
and Javed v. State of Haryana, (2003) 8 SCC 369. 

  7.   However, with great power also comes 
great responsibility. As PILs began gaining 
acceptance, it was observed by Courts that, many 
unscrupulous litigants started inappropriately using 
the wide contours of a Public Interest Litigation to 
approach the Court without having any semblance of 
public interest at heart. Thereafter, the Hon’ble 
Supreme Court in R & M Trust v. Koramangla 
Residents Vigilance Group, (2005) 3 SCC 91 laid 
down some basic questions to be answered at the 
time of admitting a PIL petition so as to verify the 
bonafideness of a person, group or organisation. 
These questions were enumerated as follows:  

  “(i)  Whether the petitioner is bonafide and 
whether he has/had filed any PIL for any other cause 
before any competent Court? 

   (ii)  Whether the petition filed sounds of 
bonafide? 
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  (iii)  No petition was filed earlier for the same 
cause. 

  (iv)  No petition was earlier decided by the 
Court for the same cause. 

  (v)   Whether cause relates to poor and needy 
persons in general suffering from violation of their 
fundamental rights?  

  (vi)  The petition is not filed for personal gain 
or private profit or political motive or oblique 
consideration?  

  (vii)  The petition is not vexatious petition under 
the colour of PIL.  

  (viii)  The petition is not filed for vindicating any 
personal grievance.  

  (ix)  The petition is not filed with an intention 
to abuse process of law. 

  (x)   Petitioner is not a proxy of others.  

  (xi)  The petition is not filed for extraneous 
motivation or for glare of publicity.” 

  8.   It was the Hon’ble Apex Court’s opinion 
that while genuine and bonafide PIL must be 
encouraged by all Courts but at the same time, a 
frivolous PIL which is being filed for extraneous 
reasons must be discouraged. This has been laid 
down as the law by the Hon’ble Supreme Court in its 
seminal judgment in State of Uttaranchal v. Balwant 
Singh Chaufal, (2010) 3 SCC 402, wherein the 
following guidelines have been set forth, which are 
reproduced below:  

  “(1)  The courts must encourage genuine and 
bona fide PIL and effectively discourage and curb the 
PIL filed for extraneous considerations.  

  (2)  Instead of every individual Judge devising 
his own procedure for dealing with the public interest 

69



                                                  
// 9 // 

 

Page 9 of 14 
 

litigation, it would be appropriate for each High 
Court to properly formulate rules for encouraging 
the genuine PIL and discouraging the PIL filed with 
oblique motives. Consequently, we request that the 
High Courts who have not yet framed the rules, 
should frame the rules within three months. The 
Registrar General of each High Court is directed to 
ensure that a copy of the rules prepared by the High 
Court is sent to the Secretary General of this court 
immediately thereafter.  

  (3)  The courts should prima facie verify the 
credentials of the petitioner before entertaining a 
PIL. 

  (4)  The courts should be prima facie satisfied 
regarding the correctness of the contents of the 
petition before entertaining a PIL.  

  (5)  The courts should be fully satisfied that 
substantial public interest is involved before 
entertaining the petition. 

  (6)  The courts should ensure that the petition 
which involves larger public interest, gravity and 
urgency must be given priority over other petitions.  

  (7)  The Courts before entertaining the PIL 
should ensure that the PIL is aimed at redressal of 
genuine public harm or public injury. The Court 
should also ensure that there is no personal gain, 
private motive or oblique motive behind filing the 
public interest litigation.  

  (8)  The Courts should also ensure that the 
petitions filed by busy bodies for extraneous and 
ulterior motives must be discouraged by imposing 
exemplary costs or by adopting similar novel 
methods to curb frivolous petitions and the petitions 
filed for extraneous considerations.” 

  9.   As we now advert to the contention of the 
learned counsel for the petitioners, it must be borne 
in mind that the accountability of the legal profession 
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is complex and varied. It transcends and extends 
beyond the responsibility to the client and the Court. 

   10.  The legal profession is of vital importance 
not only to the administration of justice but also for 
the rule of law and good governance. It was once 
very aptly remarked by the Hon’ble High Court of 
Karnataka, lawyers are to the civil society what 
soldiers are to the frontiers of a nation. Marcus 
Tullius Cicero centuries ago called this profession  
as a ‘noble profession’. Lawyers lend voice to the 
voiceless, they stand unfazed during social tumult 
and it is they who draw the chariot of law and justice.  

  11.  A lawyer has a duty to the Court, a duty to 
his client and a duty to the profession as well. The 
observations of the Hon’ble Calcutta High Court in 
Emperor v. Rajanikanta Bose, ILR (1922) 49 Cal 
732, are worth reproducing: 

 

    “The practice of the law is not a business 
open to all who wish to engage in it. It is a personal 
right or privilege …. It is in the nature of a franchise 
from the State. That you are a member of the legal 
profession is your privilege; that you can represent 
your client is your privilege; that you can in that 
capacity claim audience in Court is your privilege. 
Yours is an exalted profession in which your 
privilege is your duty and your duty is your privilege. 
They both coincide” 

   12.  In a courtroom, neither the view of the 
author of the judgement nor the pleadings of a 
counsel are personal. Judicial pronouncements are 
based on two principles, facts and circumstances of 
the case and the submissions made by the counsel for 
both the parties. A remark in the course of such 
pronouncement pertaining to the counsels only 
reflects the professional character which is succinctly 
reflected in the case of R. Muthukrishnan vs The 
Registrar General of High Court of Judicature at 
Madras, AIR 2019 SC 849, wherein the Supreme 
Court observed that : 
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     “The judgment rendered by a Judge is 
based upon thedint of hard work and quality of the 
arguments that are advanced before him by the 
lawyers. There is no room for arrogance either for a 
lawyer or for a Judge.”  

  13.  The observations made in Paragraph 3 
and 10 of the judgment dated 02.12.2021 in no way 
affects the image of the arguing counsel. It was only 
a note of caution sounded to the counsel so that he 
may not get involved with unscrupulous litigants. It 
was merely a reminder on the duty of the counsel to 
the court and to his profession. The court has, in fact, 
restrained itself from passing any adverse order 
considering the petitioner’s lesser length of practice 
at the Bar.  

  14.  This court makes it clear that in the 
absence of any disparaging remark made against the 
counsel for the petitioners, he should take the 
observations of this Court in the manner in which it 
was intended, i.e. as a fillip to mould his legal career 
in a better way in future.  

 

  15.  In view of the above, this Court is not 
inclined to accept the prayer of the petitioners made 
in the I.As. to effect any change in the judgment dated 
02.12.2021 passed by this Court in W.P.(C) 
No.33158 of 2021.  

  16.  Accordingly, both the I.As. are 
dismissed.” 

 9. I.A. No. 12110 of 2022 has been filed by Sri Manoranjan 

Dixit, one of the petitioners in the present writ petition. Following 

has been affirmed at paragraph 2 of the affidavit of said I.A. sworn 

to for himself and on behalf of others: 

 “2. That there is change of circumstances which were 
previously not there when the petitioners previous counsel 
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filed this writ petition and hence, the petitioner’s want to 
withdraw the same with liberty from this Hon’ble Court for 
filing a better one.”  

  In the prayer the said deponent prayed for the following: 

   “That, the petitioners therefore prays that the 
Hon’ble Court may graciously be pleased to allow the 
interim application (I.A.) for withdrawing the writ petition 
with liberty to file a better one otherwise the petitioners will 
be highly prejudiced.” 

  This Court finds that except change of set of the Petitioners 

posing themselves to be residents of Keonjhar district all other 

allegations and contents of the writ petition remained almost 

identical. Persons whose rights are impinged have a right to seek 

remedy before the court of law. Nevertheless, such a recourse 

should not be by way of abuse of process of law.  When the Court 

is under heavy workload finding the ways to lessen the weight, 

vexatious petitions like the present nature particularly when 

identical matter [W.P.(C) No.  33158 of 2021 : Ashirbad Pattnaik 

and Others Vrs. Union of India and Others, vide Judgment dated 

2nd December, 2021] has already stood closed, granting liberty to 

institute further proceeding  would be to deprive genuine cause to 

be decided promptly and appropriately. Approaching the Court 

with frivolous cases is required to be dealt with severely & 

swiftly. It is gainsaid that Public Interest Litigation refers to such 

legal action which is initiated in a court of law in order to enforce 

the public interest or general interest in which the common people 

have some interest by which their legal right or liability is 

affected. The Hon’ble Supreme Court in the case of Ardhendu 

Kumar Das Vrs. State of Odisha, 2022 SCC OnLine SC 718 has 

observed as follows: 
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 “59.  In the recent past, it is noticed that there is 
mushroom growth of public interest litigations. However, in 
many of such petitions, there is no public interest involved 
at all. The petitions are either publicity interest litigations 
or personal interest litigation. We highly deprecate practice 
of filing such frivolous petitions. They are nothing but abuse 
of process of law. They encroach upon a valuable judicial 
time which could be otherwise utilized for considering 
genuine issues. It is high time that such so-called public 
interest litigations are nipped in the bud so that the 
developmental activities in the larger public interest are not 
stalled. 

 60.   In the result, the appeals, having been found to 
be without any substance, are dismissed with costs, 
quantified at Rs. 1,00,000/- (Rupees one lakh) each, payable 
by the appellants to the respondent No. 1 within four weeks 
from the date of this judgment.” 

 10. In the present case, while seeking permission to withdraw 

the writ petition, the petitioners have prayed for liberty to file fresh 

writ petition particularly when this Court vide Judgment dated 2nd 

December, 2021 dismissed W.P.(C) No.  33158 of 2021 : Ashirbad 

Pattnaik and Others Vrs. Union of India and Others, which is 

identical in nature with that of the present case stands already 

dismissed. Such a liberty if granted would be to invite and 

encourage unscrupulous busy bodies to approach this Court. Time 

and again to espouse their own hidden and motivated personal 

interest so this Court feels it expedient in the interest of justice to 

impose at least nominal costs to discourage filing of such petitions. 

Accordingly, the Court directs the 14 petitioners to deposit a sum of 

Rs.10,000/- per each Petitioner as costs (14 X Rs.10,000/- = 

Rs.1,40,000/-) with the Orissa High Court Bar Association 

Advocates’ Welfare Fund positively within four weeks from today, 

failing which the Secretary of the High Court Bar Association 
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would move an application before the Collector, Keonjhar, who 

shall proceed to recover the same as arrears of land revenue and 

ensure deposit of the recovered amount as stated above. 

 11. In view of the above, the writ petition being W.P.(C) 

No.1416 of 2021 and I.A. No. 12110 of 2022 are dismissed with 

costs, as determined here above. 

 

                                                                                      
 (Jaswant Singh)                        (M.S. Raman) 
     Judge                            Judge 

 

Laxmikant            September 22, 2022   Cuttack  
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ITEM NO.3               COURT NO.2               SECTION XI-A

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (C)  No(s).8637/2022

(Arising out of impugned final judgment and order dated  02-12-2021
in WP(C) No. 33158/2021 passed by the High Court of Orissa at
Cuttack)

ASHRIBAD PATTNAIK & ORS.                           Petitioner(s)

                                VERSUS

UNION OF INDIA & ORS.                              Respondent(s)

(FOR ADMISSION and I.R. and IA No.70188/2022-EXEMPTION FROM FILING
C/C OF THE IMPUGNED JUDGMENT)
 
WITH
Diary No(s). 12976/2022 (XI-A)
(WITH IA No.109428/2022-EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT and IA No.109439/2022-IMPLEADMENT and IA No.109427/2022-
PERMISSION TO FILE SLP and IA No.109426/2022-CONDONATION OF DELAY
IN REFILING /  CURING THE DEFECTS)
 
Date : 09-09-2022 These petitions were called on for hearing today.

CORAM : 
         HON'BLE DR. JUSTICE D.Y. CHANDRACHUD
         HON'BLE MS. JUSTICE HIMA KOHLI

For Petitioner(s) Mr. Anukul Chandra Pradhan, Sr. Adv.
Mr. B.R. Paramguru, Adv.
Mr. Kausar Raza Faridi, AOR
Mr. Shahbaaz Jameel, Adv.

                    
                   
For Respondent(s)
                    

UPON hearing the counsel the Court made the following
                              O R D E R

1 Permission to file the Special Leave Petition granted.

2 Delay in refiling the Special Leave Petition is condoned.

Digitally signed by
CHETAN KUMAR
Date: 2022.09.09
17:14:12 IST
Reason:

Signature Not Verified
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3 Application for permission to implead the High Court of Orissa is dismissed.

4 Having heard senior counsel appearing on behalf of the petitioners, we see no

reason to entertain the Special  Leave Petitions.  The High Court was entirely

justified in coming to the conclusion that the petition was filed after suppressing

the fact that an earlier petition filed by the same advocate had been dismissed

as  withdrawn.   The  subsequent  petition  contains  substantially  the  same

averments.   The  Special  Leave  Petitions  are  an  abuse  of  process.   We

accordingly  dismiss  the  Special  Leave  Petitions  with  costs  quantified  at  Rs

25,000, which shall be paid to the Supreme Court Bar Association within four

weeks.

4 Pending application, if any, stands disposed of.

  (SANJAY KUMAR-I)                (SAROJ KUMARI GAUR)
  DEPUTY REGISTRAR                        COURT MASTER

77



TOWER BASE FENCED WITH BARBED WIRE & SPIKES AT THE LEG OF TOWER 

ANNEXURE R/5
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TOWER BASE FENCED WITH BARBED WIRE & SPIKES AT THE LEG OF TOWER 
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SROU ungta AMines Limited 

Ref : RML(KSP/2021-22/517 

The Dy, General Manager (Elect.), 

MAIN ROAD, BARBIL-758035. DIST.- KENDUJHAR, ODISHA, INDIA 

Phone : (06767) 276081. 275891.Telefax: +91-6767-276891 

E-mail : sid.bblrugtatnibeso 

Dear Sir, 

EHT (Const.) Division, Keonihar, 

(KAMANDA STEEL PLANT) 

Odisha Power Transmission CorporationAimited, 

Thanking you, 

oWER 

With Sincere Regards, 

Diry No. 

Dule....D:.2:22 
SuD i Regarding completion of 132KV S/C transmission line from 132/33KV OPTCL 

Grid Sub-station, Barbil to Kamanda Steel Plant, Rungta Mines Limited, 

Kamanda Koira, Sundergarh. 

For Rungta Mines Limited, 

(A.K. Mallick) 
(A.V.P-Electrical) 

GORPORATio ANAGEA 

ONJHAR* 

In inviting reference to the above captioned subject, we would like to bring to your kind notice 

tnat the construction work of 132KV S/C transmission line from 132/33KV OPTCL Grid Sub 

Station, Barbil to Kamanda Steel Plant, Kamanda, Koida, Sundergarh is completed in respects on 

dated 09.03.2022. 

QVISiON 

Hence, we request your good office to kindly take further course of onward action for inspection 

of the subjected Transmission line. 

Submitted for your kind information and necessary action please. 

Date : 09.03.2022, 

Redistered Ofice : 8A Express Tower, 42A -Shakespeare Sarani, Kolkata -7000 017, WEST BENGAL, INDIA, CIN : U26911WB1962PLCO25691 
Phone : (033) 22816580 Fax: 91-33-22815380. E-mail : rungta_cal@rungtamines com 

Works: Kamanda, P.O.- Koira -770 048, Dist -Sundargarh, ODISHA, E-Mail : ksp@rungtamines.com 

ANNEXURE R/12
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7/15/23, 6:26 PM Gmail - O.A. No. 53/2023/EZ before Hon'ble NGT, Kolkata Bench | Service of Reply on behalf of R-8

https://mail.google.com/mail/u/0/?ik=51ed1cf466&view=pt&search=all&permmsgid=msg-a:r-1245369948717661782&simpl=msg-a:r-1245369948… 1/1

Dhananjaya Mishra <mishra.dhananjaya@gmail.com>

O.A. No. 53/2023/EZ before Hon'ble NGT, Kolkata Bench | Service of Reply on
behalf of R-8
Dhananjaya Mishra <mishra.dhananjaya@gmail.com> Sat, Jul 15, 2023 at 6:26 PM
To: Pramod Behera <behera.pramodadv1111@gmail.com>

M/s Soumya Mishra
Advocates & Associates
552/t/13, Friends Colony, BK Road
P.O. - Buxi Bazar, P.S. - Mangalabag
Dist- Cuttack, Odisha - 753001 
Email: behera.pramodadv1111@gmail.com

Dear Sir,

I am the counsel for the Respondent No. 8 in the captioned matter.

Kindly find attached the Reply being filed on behalf of the Respondent No. 8 before the Hon'ble NGT. This email may
be treated as proof of service of the same.

Kind regards,
___________________________

Dhananjaya Mishra

Advocate-on-Record 

B.A. LL.B. (Hons.) (NALSAR); LL.M. (Cantab)

Address: D-428, 1st Floor, Defence Colony, New Delhi - 110 024
(M) +91 88 2600 9686

*This communication is intended only for the person or entity to which it is addressed and
may contain confidential and/or privileged information.  Unintended recipients may not
disclose, copy, distribute or use the contents of this communication.  If you have received this
in error, please contact the sender immediately and delete this communication without
copying.
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